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u*{Fr€ rrsnqd, ffid s gar{ zo u so2 (1)

CH}IATTISGARH ACT

(No. 9 of 2019)

TIM CIIIIAITISGARH MADIIYASTHAM ADHIKARAN (SANSHODHAN)

ADHINTYAM,2019

An Act further to amend the Chhattisgarh Madhyastham Adhikara4 Adhiniyam,
1983 (No.29 of1983).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year ofthe Republic of
India, as follows:-

l. 0) This Act may be called the Chhattisgarh Madhyastham Adhikaran short titte, extent

(Sanshodhan) Adhiniyam,20l9. and commencement'

@ It shall extend to the whole State of Chhattisgarh.

(3) It shall come into force fromthe date of its publication inthe Official Gazette.

Z In Section 2, in sub-section (1), in clause (i) of the Chhattisgarh Madhyastham Amendment of

Adhikaran Adhiniyam, 1983 (No. 29 of 1983 ), after the word"transformers" and section 2'

before the words "or such other words", the puncfuations and words ",tube well
drilling worlq ramp construction and hand pump installation work, water purification
plant construction work, intake well construction worh all types of pipe supply and
pipeline laying work, pump house construction work, high level tanV sump well
construction worlg raw/clear water pumps work, supply and establishment of iron
removal plant/fluoride removal plant work, rain water harvesting work, construction of
recharge structures related to ground water enrichment work" shall be inserted.
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